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MR. CHAIRMAN: Mr. Parulekar. 

SHRI BAPUSAHEB PARULEKAR-
~e. 

1'.28 hra. 

ARREST AND CONVICTION OF 
MEMBER 

MR. CHAIRMAN: Just a minute, 
Mr. Parulekar. Before you speak, I 
have certain. announcements to make. 
One announcement i~: 

'I bave to inform the lIouse that 
the lo11owinR wireless meSS8ae dated 

Justice Srl"CUtat.'4 
Of AllAhAbad High Cou'1 (CA) 

25th July, 1980, from tne City Magist-
rate, Etawah (U.P.) addressed to the 
Speaker, Lok Sabha, has been Teceived: 

"I have the honour to inform y~u 
that Sbri Ram Singh Shaky a, M.P., 
ot. Etawah District, was tried on 
25-7-80 in my Court before me on 
a charge of contempt of my Court, 
Allahabad for obstructing in the 
discharge of duties, by laising slo-
gans etc.. in connection with Bagh-
pat agitation. On 25-'1-80, niter a 
trial lasting today, I found him 
guilty of offences U/S 228 IPC, read 
with Section 345, Cr.P.e" and sen-
tenced him to pay a fine of Rs. 50, 
and, in efault, of payment of fine, 
to undergo simple imprisonment for 
7 days. The aforesaid M.P. did not 
pay fine and as such he had been 
sent to Central Jail, Fatehgarh. to 
undergo S.l., for want of accom-
modation in District Jail, Etawah', 

iii 

RESIGNATION BY MEMBEat 

MR. CHAIRMAN: There is second 
announcement. I have to intonn the 
House that to-day the Speaker received 
a letter from Shri Visbwanath Pratap 
Singh, an elected Member of Lok Sabha 
from Allahabad Constituency of Uttar 
Pradesh resigning his seat in Lok 
Sabha. He has accepted the resigna-
tion from 28th July, 1980. 

» 

17.3t bra. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBUC IMPORTANCE 

REPORTED RESIGNATION OF JUSTICE 
RAMESH CHANDRA SRIVASTAVA OF 
ALLAHABAD HIGH COURT. 

SHRI BAPUSAHED PABULJPCAR, 
(Ratnagiri): Sir, I call ~the a'ttention of 
tbe Minister of Law, Justice and Com-
pany Affairs, to the following mat~r 
ot. ureent public importance and reque.t 


